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= " CENTRAL ADMINISTRATTVF TRTRImar
’ PRINCIPAL BENCH, NEW DELHI.
0A-2048/97
New Delhi this the 11th day of November, 1998. \\

Hon'ble,Shri T.N. Bhat, Member (J)
Hon ble/shri S.P. Biswas, Member (A)

Shri J.P. Nath, D

S/o Shri .Sukhan Nath, -

C/o Sh. Ram Chander,

A-4/100, Nand Nagari,

Delhi-93. , e Applicant

(through Sh. G.D. Bhandari, advocate)
- . versus
1. Union of India through _
the General Manager, B
Northern Railway, :
Ha/Baroda House, -
New Delhi. :
z. Divl, Railway Manager,
Northern Railway,
Bikaner. , “eae Respondents
(through Shri R.L. Ohawan, advocate)

, -ORDER (ORAL )
Hon ble Shri T.N. Bhat,‘Member(J)

i Heard the learned counsel for both the parties.

2. An additional affidavit has been filed by the
respondents in terms of the orders passed by us on

18.08.98.  In the additional affidavit, it is stated that

‘the matter has been forwarded to the U.P.S.C. on U4.09.98

‘for tendering their advise. The learned counsel for the

applicant durihg the course of his arguments stated that

there has been an ihordinate delay in forwarding the

matter to the U.P.S.C. &and that too after more than a

year after filing of this 0.A.
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3. The main arievance of the app
0.AL  is that the disciplinary proceedings against him are
: ¥

not being  finalised although the applicant has
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seme time  in the year 1996 and reply was given by the
applicant  to the show cause notice in 1296 itself. Even
30, the respondents  had taken nearly two vears to forward

: /
the matter to the U.P.S.0O.

4. In reply, the learnad  counsel for the
sench of this  Tribunal in Gian Singh vs. U.0.I. & Ors.

(08-2618/721) decided on 21.8.97 ana  contends  that  in

identical - circumstances, the aforesaid Bench had granted

six months time to  the respondents  toe finaslise the
Snquiry.

N The 1eétne” counsel for the applicant states
that he wolld  have no objection If identical diréctions

are issued in the instant case as wall with the condition

allowed to ‘the respondents.,. the disciplinary procesedings

Will be deemed to have abated. ‘This contention appears to

Case and similar condition had also been placed in  Gian
Singh (supra).
& In view of the above, this 0.A. is disposed

of with the dirsction to the respondents to conclude and

finalise the disciplinary procesdings and pass a final

rder within a period of seight menths from today, failing
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‘yhioh~the disciplinary proceedings against the licant

shall be deemed to have abated. It shall be open to ‘the

applicant 1in -that evenb to once again approach this
——

Tribunal for seeking redressal of his grievance.
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(s.P. Biswas)—" o 7 TA(T.N. Bhat)
Member (A) - Member ( J)
;




